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4th&2 4Q4Q 

005.2002 : 	A Division 3ench of Hb&ble Mr. LR.K.Prsad1  
Menter (A) and 	 Shyama Dogra 
Member(J) is constituted for haaring on 
13.05.2002. 

skj 	 (B,NaSinh Neelam) ,NC 



r 	
RA3O/02 

! 	13.5.2 
Shri p.K.Agrawal..fOr the applicant cp 

Heard the le arneâ counse 1 for the applicant. 
Issue notice to the respondents to file rejly, 

waae returhable* within six weeks. Requisites to 

be filet within one week. List it on t8.7.2002 
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for hearing. 

hyYmaDea) 	(L.R.K.prasd) 
M W 	 M ) 

14 
' 	c j  

.•' jobf 
 18 7 02 [O 	 List it on 12.8.2002 for hearing. 
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15/12.G$.02 	. . N.ne for the applicant. 

v 	 Shri R. K. Jha, c.unsel for the re spsndents, fj" 6k I * 
	

. Heard the learned csinsel for .the 

J kePi 	 . sspondents. i/s has already been flIed, Let it be 
C 

	

	 listed for hearing on RA on 1.0e.2002 	if no one 

tiirns.up on behalf of the applicant sri that date, 

necessary •rder in that light shall be passed. 

SRK/ 	(Shyama 	 ( L.R.K. Prasad)ftl(A 

'\ 

Aa  

/ 



None for the ap'ilicant. ever today. shri 
A.Nrjha is present for the respondts. It appears 

that the app1jct is not keen to p.lrsue this R.A. 
In view of the order dated 12.8.2002, this R.A. is 
dismissed for defaiilt. 
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In Vi of the order passed in 	400/02 this 

R .A. has been rstore4 to its origaj 
Position and file. List it an 13 .12.2002 for hearing, 

H (shyama Dogra (L.R . K.Prasad) 
MJ) 	

MA) 

18/1 312, 2002 	 The lI• C.uflSel f or the applicant is present• 
themsporAents, Be listd& f 4F hearjr 

.2003.. 

(.11 (Shyama D 

;~ 	

A)  

19.f 5.2.2003. None for the parties. Because of lawyers absenting 
from work today in protest of alleged murder of an 
athiocate, be listed on 25.2 .2003 for he.ri 

'C8S1 A 	1(j) 	 (S. JHA)/1'l(M) 

20./ 25.2.2003, Let it be placed beforil the H.n'bl. V.C. 
for cntituti.n of new bench as one of the Hirn'bl9 

members has since retired.  
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.A.N0. 30/02. 

21/ 27.03.2003 : A D1v1jon Bench of Hon'ble Mr. Sarweshwar 

Jha, Mernhër(A) and Hon hie Mrs. Shyatna 

Dôgra Inher(J), is constituted for 

hearing. Let it be placed before the 

aforesaid Sench as and when the ench is 

Constituted'. 

skj 	 (B.N.bjngh Nee1n),VC 
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24/14.8.13 

cM 	 The matter is called out. One appears for 
the applicant. Shri A.N.Jha, the learne4 Counsel, 
appears On øehalf Of private resp3ndeñt n,.9. It trans fres 
that vide orcier dated 27.3.2003, Bench has already been 
cOnstituted 	of Minb1e mr. $.jhj, r'Aemoer ) alcng with 
Hnble s.s.Dogra, M(j). That being the position, 1et 
this matter be listed for hearing before the appropriulFe 
Bench as and when aveilb1e,, 

.N .singh Neelam) V.C. 

25/28,$,2003 	Heard the learned c.unsel f or private res!.nderltc 
8i- j A.N. JIa• None is present on behalf of the. applican 

Sjj Ja has, at the every outset) submitted that the 
decisions of this Tribuna l in CA No. 473/96 have been 

he 14 by the F1.n • ble High Court vide their orders dated 
11.4.2001 passed in CWJC No, 44$ of 2I01(Anpzure p/i 
to the written statement filed on behalf OfL.Fespondents 
nss. f to 1, 1$ to 20and 22 t. 25) and has, theref.re, 

submitted that the applicants in the RA have no qrsund 

for Seeking review of the orders passed by this Tribunal 
in the said GA. He has further submitted that if the 
applicants in the M have stili any !rievance ,they can.  

approach this Tribunal with a fresh •riina1 application, 

2. 	We have considered the matter and the sUbmissions 

of the private respondents in the AA and •bserv4 that the 
submissions of the It. counsel for the apn1icant deserves 
tobe considered keeping in view the fact that the matter has 

~r-already been considered by the Hon' ble High C.rt and the 
decision of the Tribunal uphe1i we, therefore, diSpose of 
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